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3942 . . .sHRI KUMBHA RAM ARYA; 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether it is a fact that a railway 
gangman picked up a hiny but deadly 
radionclive pencil from the railway track at 
Ghalkopar 10 B mbay sometime back ; 
and 

(b) if so, wherefrom the radioactive 
pencil came on the railway track and what 
are the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY, ATOMIC ENERGY, 

SPACE, ELECTRONICS AND OCEAN 
D EVELOPMENT (SHRJ SHIVRAJ V. 
PATIL) : (a) and (b). An Iridium-192 
industriaJ radiography source pencil, which 
was being used for radiography work by 
Mis Bombay Te t House at Bhandup, was 
Jost between September 30 and October 4, 
1982. The pencil was traced on October ~ 4, 
1982 near Ghatkopar railway yard. A railway 
gangma n i reported to have found the 
pencil on the railway track near Thane 
Railway Sta tion. A co mplaint has been 
lodged with the police to investigate into the 
matter. 

Publication of Compilation of Orders 
issued by Administ rative Ministrie 

3943. DR. A .U. AZMI : Will the 
Mini ter of HOM AFFAIRS he pleased to 
refer to the reply given to Unstarred Ques-
tion NO.5 105 on 24 March, 1982 regarding 
publication of ornpiJation of orders issued 
by <Jdministra tive ministrie and sta te: 

(a) how many more order were issued 
after the above reply was given; 

(b) hcthcr a copy of the orders issued 
in a consolJda le,-j form so far including 211 
order. / instructions sa id to have been issued 
already will he laiJ on the Table; and 

(c) . if so, whether Government propose 
creating a department for bri nging out such 
books in~tead of depending upon book~ by 
private individuals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (~HRI 
P. VENKATASUBBAIAH): (a) and (b). 
Ministries have been enjoined to prepare 
e~ery year a list of ubjects in respect of 
which order. issued by them require com pi-
lation/consolidat :on and fix a time bound 
programme for completion of compilation/ 
consolidation. This is a continual process. 
Informa tion in regard to the number of 
orders issued is not available. Copies of 
those orders, instructions, when statutorily 
required, are laid on the Table of the House. 
There is, however no single compilation 
comprising alJ orders issued by all Ministrie 
on various subjects. 
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(c) No, Sir. While the Ministries them-
selves are responsible for periodically updat-
ing their publications, private publications 
do serve a u efuI purpose. 

Laws for Cbecking Pollution 

3944. SHRI NAVrN RAVANI : Will 
the PRIME MINISTER be pleased to 
state : 

(a) the details 0f thc laws made to check 
pollution and protect the environment in the 
country; 

(b) whether it is also a fact that the 
pollution control laws have been proved 
ineffective ; and 

(c) if so, the rea<\ons and what measure 
are being taken to enforce them strictly to 
protect the country's environment? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENT 
(SHRI DTGYUA Y SINH): (a) There are 
over 200 Central and State laws having 
bearing on the protect ion of the environment 
in the country. Some of the significant 
Central enactment al e as follows: 

(1) The Water (Prevention and Control 
of Pollution) Act, 1974. 

(2) The Wildlife (Protection) Act, 1972. 

(3) The Air (Prevention and Control of 
Pollution) Act, 198 I. 

(4) The Foresf (Conservation) Act, 
1980. 

(5) The Insecticides Act , 1968. 

(b) and (c). No. Sir. However the Cen-
tral Board has constituted Committee to 
propose amendments to the Water (Preven-
tion and Control of Pollution) Act so as to 
make it more effective. 

Representation from Central Government 
Canteen Employees Union, West Bengal 

3945. ' SH.R! ·HANAN MOLLAH: Will 

the Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether the Government have receiv· 
ed a representation dated 7th June, 1983 
from the General Secretary. C rdination 
Committee of the Central Government 
Canteen Employees Union, West Bengal, 
Calcutta ; and 

(b) if so. what steps have been taken? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF HOME AFFAIRS (SHRI 
N IHAR RANJAN LASKAR) : ( ) Yes, Sir. 

(b) Since the employees of Departmental 
Canteens/Tiffin Rooms were declared 'HoI· 
ders of civil posts in connection with the 
affairs of the Union' vide a Notification 
issued on 11.12.1979, separate rules under 
powers conferred by the Proviso of ArticJe 
309 of the Constitution. have been issued 
vive GSR-54 in 1980 regulating the method 
of recruitment and the conditions of service 
of persons appointed to such posts. In view of . 
this no action is required to be taken in the 
matter. However on receipt of judgement 
by the Supreme Court in the Railways non-
statutory canteen employees case, the 
position wilJ be reviewed. 
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